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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA No. 350 OF 2025 
 

IN THE MATTER OF: 

DR. SANDEEP PAHAL … APPLICANT 

VERSUS 

STATE OF U.P & ORS. … RESPONDENTS 
 

REPLY ON BEHALF OF RESPONDENT NO. 4, M/S. TRIVENI 

ENGINEERING & INDUSTRIES LTD. TO THE ORIGINAL 

APPLICATION  

 

MOST RESPECTFULLY SHOWETH: 

1. By way of the captioned Original Application, the Applicant has prayed 

for the relief that action be taken against the Answering Respondent to 

curb water pollution and that penalty be imposed for the alleged 

pollution already caused. 

2. The OA is based solely on a report dated 16.05.2025 purportedly sent 

by the Regional Officer, UPPCB, Muzaffarnagar to Respondent No. 2 

i.e. Chief Environment Officer, Circle-03, UPPCB, Lucknow. The 

Applicant has alleged, citing said report, that a surprise inspection 

conducted at the unit on 15.05.2025 revealed certain violations by the 

answering Respondent, but despite the report, no action has been taken 

by the UPPCB against the answering Respondent.  

3. At the very outset, the Answering Respondent denies all the contents of 

the Original Application filed by the Applicant and no part shall be 

deemed admitted, for the lack of specific traverse. 
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PRELIMINARY OBJECTIONS 

4. It is the submission of the answering Respondent that the present 

Application is not maintainable before this Hon’ble Tribunal and 

deserves to be dismissed in limine. 

5. In essence, it is submitted that (a) Applicant is not even remotely 

aggrieved by the operation of the answering Respondent, and has no 

locus standi under Sections 14, 15 and 16 of the National Green 

Tribunal Act, 2010 to seek relief before this Hon’ble Tribunal; (b) the 

OA is a motivated one and has been filed for extraneous reasons and is  

based on an inter-departmental correspondence between Regional 

Officer, UPPCB, Muzaffarnagar & Respondent No. 2 [i.e. Chief 

Environment Officer, Circle-03, UPPCB, Lucknow]. It is not specified 

by Applicant as to how he has sourced said communication, the copy of 

which has not even been marked to him; (c) The applicant has not come 

with clean hands and in fact has not informed the Hon’ble Tribunal that 

the Respondent no. 2 has already issued a show cause notice which has 

been responded to by the answering Respondent, and thus UPPCB had 

already initiated statutory proceedings in terms of the law. Had these 

facts been mentioned in the OA, it would have saved valuable time of 

this Hon’ble Tribunal.  

NO LOCUS STANDI OF THE APPLICANT 

6. Firstly, it is submitted that the present Application is wholly 

misconceived and not maintainable as the Applicant does not have any 

locus standi to file the present OA under Sections 14 r/w 15 and 16 of 

the NGT Act.  
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7. The Applicant has completely failed to demonstrate any injury or 

prejudice which may have been suffered by him due to the operations 

or any alleged acts of the answering Respondent. As disclosed in the 

memo of parties, the Applicant is a resident of Meerut whereas the unit 

in question is in Khatauli which is about 30 KM away. The Applicant 

can therefore not even claim to be personally affected or impacted in 

any manner by the operations of the Unit in question. Thus, even 

assuming without admitting the allegations made in the OA to be true, 

no legal right of the Applicant is affected, nor has he suffered any 

damage so as to entitle him to seek any relief before this Hon’ble 

Tribunal. If at all the Applicant was aggrieved, he ought to have at least 

made a representation before the concerned authority or the answering 

Respondent instead of directly filing this OA, without caring to even 

wait for the outcome of show cause notice issued.   

8. Pertinently, none of the residents of the area surrounding the factory 

have approached this Hon’ble Tribunal with respect to the reliefs sought 

in the OA. It is therefore beyond comprehension how a complete 

stranger to the issue can raise a dispute and claim before this Hon’ble 

Tribunal. This Hon’ble Tribunal is not the correct forum for Public 

Interest Litigations, and thus such an Application in the nature of a PIL 

is not maintainable.  

9. In the submission of the Applicant, the captioned OA deserves to be 

dismissed on this ground of lack of locus standi itself. 

INTERNAL UPPCB CORRESPONDENCE SUSPECT 

10. Additionally, the present Application is based solely upon the letter and 

report dated 16.05.2025 annexed along with the OA as Annexure-1, 

purportedly issued by the Regional Officer, UPPCB, Muzaffarnagar, 
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and addressed to the Chief Environmental Officer, Circle-3, UPPCB, 

Lucknow. It is submitted that the said documents are purely inter-

departmental official correspondences. No copy of such letter or report 

was ever served even upon the answering Respondent (being the unit in 

question) and certainly not upon the Applicant who is a complete 

stranger to the issue.  

11. The letter and report dated 16.05.2025 which have been annexed by the 

Applicant before this Hon’ble Tribunal even facially show that the said 

documents have not been obtained by the Applicant under provisions 

of the RTI Act. This begs the question then as to (1) how the Applicant 

was even aware of the internal correspondences between the offices of 

the UPPCB when he could have had no personal notice or knowledge 

of the same; and (2) how and in what manner the Applicant has obtained 

the documents in question, which in all likelihood is by adopting some 

illegal means.  

12. It is the submission of the answering Respondent that the filing of a 

petition by a complete stranger to the issue who does not even live in 

the vicinity of the unit and who is not directly affected by the allegations 

of pollution, and who has relied upon internal documents of UPPCB 

which have in all likelihood been obtained in an illegal manner, raises 

serious misgivings about the motive of the Applicant in filing the 

present proceedings. In the submission of the answering Respondent, 

the filing of the present Petition is for completely obtuse and extraneous 

reasons so as to target the answering Respondent. 

13. Given such facts surrounding filing of the Petition, it is the submission 

of the answering Respondent that before proceeding further with the 

matter, an enquiry must be ordered by this Hon’ble Tribunal into the 
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antecedents of the Applicant and to determine on whose behest the 

present petition has been filed and for what reasons. Further, since the 

present petition is completely motivated and has been filed for 

extraneous reasons, the same deserves to be dismissed outright.  

THE PETITION IS PREMATURE  

14. Allegations made in the present Petition pertain to regulatory 

compliance and it is a matter of record that the competent authority for 

the same, namely the Chief Environmental Officer, Circle–3, UPPCB, 

Lucknow (Respondent No. 2), had already issued a show cause notice 

bearing No. H-28978/C-3/Water/254/Muzaffarnagar/ 2025 dated 

06.06.2025 under the Water (Prevention and Control of Pollution) Act, 

1974, by the time the present Petition came to be filed. A copy of the 

show cause notice is annexed herewith as Annexure R-1. The 

Answering Respondent had filed a detailed response dated 27.06.2025 

to the said Show Cause Notice along with relevant documents whereby 

the contents of the notice have been denied and an explanation has been 

given in relation to the allegations made against the unit. In that 

response, the answering Respondent has also demonstrated that it is 

fully compliant and has not caused environment damage. The copy of 

response dated 27.06.2025 as stated above is annexed herewith as 

Annexure R-2. 

15. Therefore, at the time the present petition came to be filed, the 

allegations against the answering Respondent were already under active 

consideration through the competent statutory mechanism. Given the 

competent authority was already seized of with the matter, it is the 

submission of the answering Respondent that this statutory process 

could not and ought not to have been short-circuited by the Applicant 
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by way of the present Petition. Accordingly, filing of the present 

Application was completely premature.  

16. Be that as it may, it may be noted that during pendency of the present 

Petition, UPPCB has passed order dated 26.09.2025 without taking into 

consideration or adjudicating upon the explanation/reply/ objections 

which had been filed by the answering Respondent by way of its 

response dated 27.06.2025 to the allegations made in the said Show 

Cause Notice. However, since UPPCB has deferred the implementation 

of the said order for reason mentioned therein the answering respondent 

reserves its rights to challenge the order passed by the UPPCB, if any, 

if passed imposing compensation upon the Answering Respondent.  

17. In view of the foregoing, it is the submission of the answering 

Respondent that the proceedings in the present Petition are premature 

and the present Petition deserves to be closed. 

18. In the submission of the answering Respondent, the present Petition is 

an abuse of the process of law, and devoid of any valid grounds thus, 

being wholly unsustainable is liable to be rejected. 

 

PRELIMINARY SUBMISSIONS 

19. It is evident by a reading of the OA that the entire OA is based, only 

and only upon the findings in the report dated 16.05.2025 of UPPCB. 

There is no independent material relied upon by the Petitioner in 

support of its prayers. Therefore, before adverting to a para-wise reply 

of the OA, it would be appropriate to respond to the report dated 

16.05.2025, as follows. 
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REPORT DATED 16.05.2025 BASED ON ERRONEOUS FINDINGS 

20. It is submitted that the findings recorded in the inspection report dated 

16.05.2025 against the answering Respondent are factually incorrect, 

misconceived, and based on erroneous assumptions. The correct factual 

position is submitted hereinbelow. 

Duration of crushing activities 

21. The UPPCB report records that sugarcane crushing activity at the unit 

was stopped on 09.05.2025 and that pan washing processes etc. was 

going on at the time of inspection. It is noted that the said facts were 

supposedly informed to the inspection team by the officials of the unit. 

22. It is submitted that no such statement was ever made by any official of 

the unit during inspection. Rather, it is a matter of fact that cane 

crushing operations for the same crushing season 2024-25 concluded at 

05:00 AM on 11.05.2025, sugar processing activities continued until 

20.05.2025, as was also informed by the representative to the inspecting 

team. Further, this had previously been informed to all concerned 

authorities, including the Member Secretary of UPPCB, through the 

answering Respondent’s letter Ref. No. TEIL/KHT/573-647 dated 

15.05.2025, annexed herewith as Annexure R-3. Further, as recorded 

in the report the boiler of 65 TPH was found operational, which itself is 

suggestive that manufacturing was ongoing. This is further 

substantiated by the RG-1 register maintained under Rule 10 of the 

Central Excise Rules, 2002, annexed herewith as Annexure R-4, and 

RT-8C Report dated 26.05.2025 submitted to the Statistics Department, 

Office of Cane Commissioner, Lucknow, annexed herewith as 

Annexure R-5. All the documents collectively establish that the 

crushing had stopped on 11.05.2025 at 05:00 am, but the process of 
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manufacturing, as it does not forthwith terminate with crushing, 

continued till 15.05.2025. Pan washing is a post-manufacturing activity 

and could not have started before processing concluded. Hence, it is 

factually incorrect that sugarcane crushing work in the industry was 

stopped on 09.05.2025 and the pan washing process etc. was under 

operation or that the same was informed by answering Respondent’s 

industry representative during the inspection.  

Oil and Grease Trap 

23. The inspection report dated 16.05.2025 records that the oil and grease 

trap as part of the ETP was non-functional at the time of inspection. 

24. In the submission of the answering Respondent, the said observation 

recorded in the inspection is completely erroneous. The Oil and Grease 

Trap was fully operational at the time of the inspection. There is no 

evidence whatsoever, other than the oral statement noted in the 

inspection report, to indicate that the oil and grease trap was non-

functional. Particularly, there are no photographs filed as part of the 

inspection report suggesting the presence of oil or grease on the surface.  

25. In fact, it may be noted that oil and grease is primarily generated only 

during cane crushing operations. As submitted above, the crushing 

season had concluded at 05:00 AM on 11.05.2025. The inspection on 

15.05.2025, was therefore four days after the completion of the crushing 

process, by which time any oil and grease generated would already have 

been trapped. Consequently, there was no possibility of observing oil 

or grease floating on the surface at that stage. The presence of floating 

materials such as foam or sludge, if any, may have led to a visual 

misinterpretation, particularly since the inspection was conducted late 
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at night around 11:15 PM, under low-light conditions. However, these 

factors are not indicative of a malfunction.  

26. Without prejudice, it is submitted that if the oil and grease trapper was 

non-operational, oil and grease would have migrated to subsequent 

treatment tanks and manifested visibly on the water surface, due to the 

inherent characteristics and viscosity of these substances. However, no 

such observation has been raised in the report, which corroborates that 

the trapper was functioning adequately during the inspection. It is 

submitted that the oil and grease trap system is maintained regularly 

under a strict cleaning and maintenance schedule; and the notings made 

in the inspection report with regard to the oil and grease trap are 

completely erroneous and not supported by any credible evidence. 

Overflow in the effluent collection tank  

27. It has been alleged in the inspection report that the inspection team 

noticed overflow in the effluent collection tank at the time of the 

inspection. 

28. It is the submission of the answering Respondent that the said 

observation is completely erroneous and there was no overflow of 

effluent collection tank, either on the day of inspection or at any time 

during active season. The effluent collection tank is adequately sized to 

manage peak flow, and no record of overflow exists. PTZ camera 

images from the inspection day are available for verification, and 

clearly demonstrate that the area adjacent to the equalization/collection 

tank is dry, and there is no overflow. Importantly, live feeds from PTZ 

camera are directly relayed to the UPPCB and CPCB and no infraction 

was reported based on the same. A sample screenshot from the live feed 

captured by the PTZ camera at 23:22:15 on 15.05.2025 is annexed 
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herewith as Annexure R-6. The screenshot clearly shows that there was 

no overflow in the collection / equitization tank around the time of 

inspection. Had there been any overflow, as noted in the inspection 

report, surely, it would be visible in the PTZ camera feed. The 

screenshot as being filed alongwith the present response, clearly negates 

the observations of the inspection team.  

29. Assuming without admitting that any apparent froth or surface activity 

in the collection tank was if at all visible may only be due to mechanical 

agitation or pumping and does not amount to overflow.  

Discharge of effluent into Islamabad drain  

30. The inspection report notes that supposedly during inspection, untreated 

effluent from the industry was found to be uncontrollably disposed of 

into the local drain through a by-pass mechanism. 

31. Again, the answering Respondent vehemently opposes and denies the 

allegation of discharge of untreated discharge from the unit into the 

local drain through ab by-pass mechanism. No such by-pass mechanism 

exists in the unit and neither has the inspection team collected any 

evidence, whether in the form of photographs of the alleged by-pass 

mechanism or the output of the alleged by-pass mechanism from where 

untreated effluent was supposedly being discharged into the local drain. 

The answering Respondent states that on no occasion was there any 

discharge of untreated effluent into the Islamabad drain from the unit.  

32. The answering Respondent’s ETP system has been operational and 

effectively working at all points of time during various inspections 

conducted in the past and no breach whatsoever of any nature has ever 

been reported. There is absolutely no reason or occasion for it to bypass 
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any untreated effluent anywhere and allegation of bypass are merely 

speculative and scandalous. In accordance with recommendations 

under the Charter for Effluent Treatment by Sugar Factories situated in 

river Ganga basin formulated by the CPCB, flow meters have been 

installed at all major effluent-generating sources including the Boiling 

House, Mill House, Laboratory, Hazardous Tank, and Cooling Tower 

as well as at the ETP inlet. These meters track the quantity of effluent 

generated and which has reached for treatment. Logbooks for each point 

have been diligently maintained, and these were readily available at the 

site during the inspection. The logbook entries and flow meter readings 

for the month of May 2025, annexed herewith as Annexure R-7, clearly 

demonstrate that the entire effluent generated was routed through the 

ETP for treatment. In fact, it is submitted that is no bypass in the 

answering Respondent’s plant that permits untreated effluent to be 

discharged externally. This is precisely why the inspection report does 

not contain any photographs of such alleged bypass line. The mere oral 

assertion of its existence, without any proof or corroborative evidence, 

cannot be relied upon.  

33. Pertinently, the ETP continues to operate even after the crushing season 

for the treatment of cleaning and wash water. Treated effluent is reused 

for process requirements or applied on land for irrigation purposes. At 

no point is any treated or untreated effluent discharged into any external 

drain. The whole process of ETP is covered by PTZ camera, feeds 

which are directly relayed to CPCB & UPPCB and no bypass or 

anything whatsoever has been noticed ever in any feeds.  Be that as it 

may, the capacity of the sugar unit is 16000 TCD and the capacity of 

ETP is 3000 KLD. There is no report of any crushing done by the Unit 

over 16000 TCD. That being the case, there is no occasion whatsoever 
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or reason for any bypass, as the capacity of the ETP itself is sufficient 

to manage and treat the effluent generated from crushing of 16000 TCD 

of cane. There is no reason for anyone to use alternative means after 

having spent substantially in facilitating systems to ensure environment 

friendly operations.  

34. Without prejudice, it is submitted that even if presence of any pollutants 

is found in the Islamabad drain, the same is not attributable to the 

answering Respondent and may be due to the many sources of pollution 

in the Islamabad drain which serves a population of approximately 

17,000 residents from the Khatauli Gramin (Bhoor Islamabad) village 

alone in addition to receiving wastewater from nearby villages and is 

subjected to multiple external sources of pollution, such as unauthorized 

activities like cattle-washing, animal slaughtering, battery 

manufacturing, and electroplating.  

Analysis results of treated effluent  

35. The inspection report notes that the sample from the final disposal point 

of the ETP were collected and analysis reports of such samples is 

awaited. In the present Petition, the UPPCB has filed a response 

wherein the report of the sample supposedly collected at the outlet of 

the ETP has been filed. 

36. Regarding the results of the analysis report, at the outset, the answering 

Respondent submits that the collection of samples during inspection, if 

any, is in stark violation of the provisions of the Water (Prevention and 

Control of Pollution) Act, 1974. The procedure laid down under Section 

21 of the Act regarding collection of samples ought to have been 

followed, which mandates that (i) samples must be collected in the 

presence of the occupier or their authorized representative, (ii) 
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following prior written notice, and (iii) one part of the duly sealed and 

signed sample must be handed over to the occupier, at their request. 

However, none of these provisions were complied with - neither were 

samples collected in the presence of the authorized representative of the 

answering Respondent; nor was any part of the sample handed-over to 

the answering Respondent to enable the answering Respondent to get 

the sample tested and verified independently; and nor was inspection 

carried out with prior notice to the answering Respondent.  

37. To cover this irregularity, the UPPCB in the subsequent report dated 

29.07.2025 has noted that the inspection team supposedly requested the 

industry representative to receive Form 12 relating to sample collection 

but the industry representative refused to do so. In the submission of the 

answering Respondent, the said statement is completely false. On no 

occasion was Form 12 relating to sample collection provided to the 

answering Respondent. The very fact that the UPPCB has addressed 

this issue only in the report dated 29.07.2025 i.e. after a gap of more 

than a month after submission of the response, and not earlier, itself 

demonstrates that the explanation furnished by UPPCB in its report 

dated 29.07.2025 is only to cover lapses in collecting samples during 

the inspection dated 15.05.2025. 

38. Therefore, in view of the statutory violation in collecting samples, it is 

the submission of the answering Respondent that the alleged results of 

analysis of the alleged sample drawn by UPPCB during the inspection 

dated 15.05.2025 cannot be relied upon or admitted as evidence in any 

legal proceedings. 

39. In any case, it is submitted that the adverse findings in the report dated 

16.05.2025 are inconsistent with and not corroborated by any other 
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results from similar water testing: and this suggests that the samples 

were either (1) not collected from the outlet of the ETP; or (2) not tested 

properly in accordance with protocols. 

40. In this regard, it may be noted that the answering Respondent’s Effluent 

Treatment Plant (ETP) outlet is equipped with an Online Continuous 

Effluent Monitoring System (OCEMS), which transmits real-time data 

to CPCB and UPPCB and immediately generates alerts to the concerned 

authorities in case of any deviation from prescribed parameters. The 

OCEMS data from the time of inspection and in fact, the data from 

01.05.2025 to 11.06.2025 clearly demonstrate that parameters such as 

BOD, COD, TSS, and pH have remained within permissible limits. The 

validated 8-hour average OCEMS data from 01-05-2025 00:00 HRS to 

11-06-2025 11:35 HRS is annexed herewith as Annexure R-8. This is 

further evident in the fact that no alerts were triggered due to any 

deviation from the prescribed standards, confirming full compliance 

with environmental norms prescribed by the Board. 

41. Further, to demonstrate its commitment to compliance and 

transparency, the Respondent voluntarily had effluent samples, 

including sample from the ETP outlet, tested on 16.05.2025 by an 

independent NABL-accredited, Government-approved and ISO 

certified laboratory, and the results from the same confirmed all 

parameters to be within prescribed limits, annexed herewith Annexure 

R-9.  

42. Indeed, the results from the independent NABL-accredited laboratory 

(Annexure R-9 above) and the data recorded by the OCEMS 

(Annexure R-8 above) are mutually consistent and corroborate each 

other, confirming full compliance with the prescribed discharge 
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parameters. In stark contrast, the results relied upon by the UPPCB are 

highly disproportionate and inconsistent with both the continuous 

monitoring data and the independent laboratory analysis. This contrast 

is summarized in the table below: 
 

Test Unit Results of Testing of Samples from ETP Outlet/Final Discharge 
Point 
OCEMS on 15.05.2025 NABL Lab on 16.05.2025 As per UPPCB 

pH                                   6.45                                       7.35   
BOD mg/L                               16.10                                     19.50                  142.00 
COD mg/L                            114.20                                     76.00               1,072.00 
TSS mg/L                               10.00                                     24.00                  216.00 

 

43. Additionally, even during a third-party inspection on 19.12.2024 under 

CPCB directions, the ETP was found operating satisfactorily and 

samples were within limits, as recorded in Letter No. H-25668/ C-

3/Water/254/Muzaffarnagar/2025 dated 12.03.2025, annexed herewith 

Annexure R-10. 

44. In addition, the subsequent inspections conducted by the UPPCB 

clearly contradict the allegations made in the first report. During the 

inspection carried out on 22.05.2025, effluent samples were again 

collected and analyzed. The analysis report categorically established 

that all parameters of the effluent were within prescribed norms. This is 

admitted by Respondent No. 3 and a true copy of the inspection report 

dated 22.05.2025 and analysis report is annexed with its Reply Affidavit 

in the present application. 

45. Therefore, given these multiple contradictions, it is submitted that the 

adverse findings in the report dated 16.05.2025 are factually incorrect 

and have already been disputed by the Answering respondent in its 

detailed response dated 27.06.2025 to the said Show Cause Notice.  

15
143



46. In view of the above preliminary objections, the present Application is 

not maintainable and is liable to be dismissed at the threshold. 

PARA-WISE REPLY 

1. The contents of paragraph no. 1 of the Original Application pertain to 

the contents of the Original Application. Without admitting the 

correctness of said content, it is submitted that the contents are a matter 

of record and thus, do not merit any response. It is however vehemently 

denied that there has been discharge of untreated effluent from the 

answering Respondent’s industry. The contents of the preliminary 

submissions are reiterated without repetition for the sake of brevity, and 

anything contrary to it and/or inconsistent with it is denied. 

2. In response to paragraph no. 2 of the Original Application, it is 

submitted that the contents of the report dated 16.05.2025 against the 

answering Respondent, including that the answering Respondent is 

allegedly spreading water pollution, are denied as false and baseless and 

have already been dealt with in detail in the Preliminary Submissions 

hereinabove. It is further submitted that the said report is a purely inter-

departmental official correspondence, and no notice or copy thereof was 

ever served even upon the answering Respondent (being the unit in 

question) and certainly not upon the Applicant who is a complete 

stranger to the issue. The contents of the preliminary submissions are 

reiterated without repetition for the sake of brevity, and anything 

contrary to it and/or inconsistent with it is denied. 

3. In response to the paragraph no. 3 and 4, it is submitted that the 

answering Respondent has not been provided with a copy of the alleged 

complaints referred to in the report, and thus the existence and content 

of such complaints is denied for want of knowledge. The findings 
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recorded in the said report referred to herein, including that the 

answering Respondent is spreading water pollution or disposing of 

industrial effluent through the local drain by bypassing it, are denied as 

false, baseless, speculative and scandalous, and have been dealt with in 

detail in the Preliminary Submissions hereinabove. It is not denied that 

inspection was conducted on 15.05.2025 at the premises of the 

answering Respondent in the presence of an industry representative, 

namely Mr. Neeraj Kumar S/o Shri Sheshraj Singh, but mere notional 

presence is inconsequential and an empty formality. In fact, the purpose 

of this process is defeated when the report does not reflect the true facts 

stated & informed by the Industry Representative who was claimed in 

the report to be present. Rather, it appears that the inspecting team of 

UPPCB did not comprehend or appreciate what was shared by the Mr. 

Neeraj Kumar in the right and earnest manner. The observations and 

findings as records by UPPCB in relation to the inspection are                                  

vehemently denied and contested as above. The contents of the 

preliminary submissions are reiterated without repetition for the sake of 

brevity, and anything contrary to it and/or inconsistent with it is denied. 

4. In response to paragraph 5, it is not denied that during inspection, a 

boiler of 65 TPH capacity was found operational and a boiler of 40 TPH 

capacity was not found operational. However, it is submitted that the 

remaining contents of the report referred to herein are false and 

incorrect, and have already been dealt with in detail in the Preliminary 

Submissions hereinabove. The contents of the preliminary submissions 

are reiterated without repetition for the sake of brevity, and anything 

contrary to it and/or inconsistent with it is denied. 

5. The contents of paragraph no. 6 and 7 and the contents of the report 

referred to in said paragraphs require no reply. The contents of the 
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preliminary submissions are reiterated without repetition for the sake of 

brevity, and anything contrary to it and/or inconsistent with it is denied.  

6. In response to paragraph no. 8, the contents of the report referred to are 

not denied only to the extent that they record the fact of installation and 

the specifications of the sewage treatment and effluent purification 

plant in the answering Respondent’s industry. However, it is submitted 

that the remaining contents of the report referred to herein regarding 

allegations of (i) oil and grease trap not being operational, (ii) overflow 

of effluent collection tank; and (iii) bypass discharge to Islamabad drain 

are vehemently denied as false and baseless, and have been dealt with 

in detail in the Preliminary Submissions hereinabove. The contents of 

the preliminary submissions are reiterated without repetition for the 

sake of brevity, and anything contrary to it and/or inconsistent with it is 

denied. 

7. In response to paragraph no. 9, the allegations with respect to water 

sampling are wrong and denied and have already been dealt with in 

detail in the Preliminary Submissions hereinabove, wherein it has been 

inter alia submitted that the sampling was not done as per procedure 

prescribed by law. The contents of the preliminary submissions are 

reiterated without repetition for the sake of brevity, and anything 

contrary to it and/or inconsistent with it is denied. 

8. In response to paragraph no. 10, it is submitted that the findings in the 

report including regarding alleged improper disposal of untreated 

effluent by the answering Respondent are denied as false and baseless, 

and have been dealt with in detail in the Preliminary Submissions 

hereinabove. The contents of the preliminary submissions are reiterated 
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without repetition for the sake of brevity, and anything contrary to it 

and/or inconsistent with it is denied. 

9. In response to paragraph no. 11, while the contents of the inspection 

report and its recommendations are a matter of record, the veracity and 

truth thereof are vehemently denied. Further, with respect to the said 

communication, it is submitted that initially, show cause notice dated 

06.06.2025 under the Water (Prevention and Control of Pollution) Act, 

1974 (See Annexure R-1), was issued. The Answering Respondent has 

filed a detailed response dated 27.06.2025 to the said Show Cause 

Notice along with relevant documents whereby the contents of the 

notice have been denied and an explanation has been given in relation 

to the allegations made against the unit (See Annexure R-2). During 

pendency of the present Petition, UPPCB has passed order dated 

26.09.2025  in terms of which UPPCB has deferred the proceedings for 

imposition of compensation in view of the proceedings before the 

Hon’ble Supreme Court in Civil Appeal No. 757-760/2013 [DPCC v. 

Lodhi Property Co. Ltd.] and the UPPCB has stated that proceedings 

for compensation would be separately initiated once the issue with 

regard to jurisdiction of the PCBs for imposition of compensation is 

adjudicated by the Hon’ble Supreme Court. Incidentally, the UPPCB 

has not taken into consideration or adjudicated upon the 

reply/objections which had been raised by the answering Respondent 

by way of its response dated 27.06.2025 to the said Show Cause Notice 

in passing the order dated 26.09.2025. The answering Respondent 

presumes that the said response would be considered by the UPPCB at 

the time separate proceedings for imposition of compensation are 

initiated by the UPPCB, if at all. The answering Respondent reserved 

its rights to challenge the order passed by the UPPCB, if any, if passed 

imposing compensation upon the answering Respondent. 
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10. The contents of paragraph no. 12 are denied as false and baseless. It is 

specifically denied that any cause of action has arisen against the 

answering Respondent. It is further submitted that the answering 

Defendant has not caused water pollution as alleged, or at all and any 

findings to the contrary recorded in the inspection report are denied as 

false and baseless. The contents of the preliminary submissions are 

reiterated without repetition for the sake of brevity, and anything 

contrary to it and/or inconsistent with it is denied. 

REPLY TO GROUNDS 

11. The contents of ground A are denied as false and incorrect. It is 

specifically denied that any untreated effluent discharging in the local 

drains was found at the answering Respondent’s industry as alleged or 

at all. It is reiterated that the capacity of ETP to treat the effluent 

generated from 16000 TCD operations has never been called in question 

and thus, it is clearly within the limits. There is neither any reason nor 

any occasion for the answering Respondent to look for any alternative 

or so-called bypass as alleged, and such allegations are mere surmises 

and conjectures. Contrary allegations have been dealt with in detail in 

the Preliminary Submissions hereinabove, contents of which are 

reiterated without repetition for the sake of brevity, and anything 

contrary to it and/or inconsistent with it is denied. 

12. The contents of ground B are denied as false and baseless. The contents 

of the para are a mere repetition of allegations which have already been 

dealt with in detail in the foregoing paras of the present reply. The 

contents of the preliminary submissions are reiterated without repetition 

for the sake of brevity, and anything contrary to it and/or inconsistent 

with it is denied. 
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In view of the above, it is submitted that the reliefs sought by

the Applicants are misconceived and baseless. It is prayed that this

Hon'ble Tribunal may be pleased to dismiss the instant Original

Application filed by the Applicant with exemplary costs.

RESPONDENT NO.4
THROUGH

ANUNAYA MEHTA
ADVOCATES FOR RESPONDENT NO. 4

CHAMBER NO. 388, BLOCK - 2

DELHI HIGH COURT
NEW DELHI

989983405 5 
| | anunay a.mehta@gmail.com

NEW DELHI
DATED: _.1 1 .2025
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BEFORE THE HON'BLE NATIONAL GREEN TRI

PRINCIPAL BENCH, NEW DELHI

OANo.350of2025

IN THE MATTER OF:

DR. SANDEEP PAHAL

VERSUS

STATE OF U.P. & ORS.

.APPLICANT

RESPONDENTS

.r I

i!

l, Dr. Ashok Kumar, S/o Shri Rajendra Kumar, aged about 60 years, working as

Vice President (Sugar), M/s Triveni Engineering and lndustries Limited Khatauli,

l\Iuzaffarnagar, Uttar Pradesh do hereby solemnly affirm and state on oath as

under:
)

the authorized representative of Respondent no. 4 in the above-1.t:

mentioned OriginalApplication and am well conversant with the facts and

circumstances of the case and as such I am competent to swear this

affidavit.

2. That I state have read and understood the content of the

-a,l 3

That t an

Wr^

,,,.rwffi

)

accompahyirig reply. The same has been drafted by counsel under my

instructions. I state that the contents thereof are true and correct to my

knowledge. Nothing material has been concealed therefrom.

R

DEPONENT

VERIFICATION

Verified at Khatauli on this tfrd0.Oay of Novemb er 2025 thSt contents of

this affidavit are true and correct to the best of my knowledge and nothing

is false and nothing material has been con

:

cealed therefrop !

' tV 7'' ' 'u-o
'.1'.,..\ DEPONENTd

{C-

fi)
t:

'.. : .5

Y I

AFFIDAVIT

t-
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�JPPCB  CRCLOMISC/2291/2O25�CIR3�UPPCB I/17776I/2O25

.. �r^r  m^mui Pn3ui

w .3.^.8./ Vft-3 / ..^1.^.1^/ 2025,

�TTAR  PRADESH POLL�TION  CONTROL  BOARD

^77^' �i.h/�l.^/2025

WTT A, MRUs’Cl

$0 RM $RTlRdRJi vw feio,
VJW Rpk. UTH-^Ixsi^Xl, ciexTlel-xscilell,

I J> 33g o c^-3 6

W R> xjsil'i $0 Rc)u11 AMR‘ 1 V'k ^V'SX-j^lo feTO, 7pi7 ^Rc, TTTH—?l<g;jxi
clgxflel—Ociiefl, vl-IMg—gxUMJM’X'IHX vilPb gR^ Hie TOT $ •I’dl, ^11 §c*ilR WT MMPl gR

UcMIS’l x5Mx)<K1 qRlcl V«IeT W <Pl4xa t, vie (M^0! Rc|IXuI TO RwR 3tRRw 1974 gft 
HRT—47 $ 3FcPfcT Vg> gwRt 11

kg R> xiEihi ^0 Rcpfr $vflRilRJl V1^ S^x^lo feTO, 5JW ^Pk, TTTH—7RWJ7T 
clSXllel—Ocilefl, TWW—5TOWIRWR Rxog vTel m^iui M^elix) PTR W WUPT RxcllRcl M^Ra 
xScMMIg WT SI^MIXi g> WTH $ RxcilRa gR^ k WRI 3 WcT vuRltPiqa WH if dElld gg 
RRtffPI sRR O’ I ofc-l 0, ^vTWTRWR $ MiRlcjjcl 3TRq>lR<il gRT Rd I S’ 15.05.2025 W Rw WIT I 
RR&PT 3iIXSMI3x1IX xjEjhi wfciPiRr gRT 310*10 gRPTT WIT PhxiEli*I VJHV fpRl‘1 gwf Rdim 
09.05.2025 g>T «Fg VR RgT WIT WT cTSR kS-l'l'I 3 5dSlRR m(^OI 3TTR WT gwf R>SI RT VgT I 
PRtSRT R TOI ^O^toRo 3 WilRcl 3WIeT VW ifRi ^T Xitilfelcl HR WIT WIT cTWT melwi'1 ^W 3 
3TpR WT TO TRIT WIT XJ«I«I 3RjRgTcT xJcMM’g R 3ilRim HPT gR 0 I^MIXI *11^0*1 R ’JS 
^xoi'iiqiq <R eTtgRi ^h 3iPioT>o tot R AwiiRa Wn wit win RRtfiFi wra wri 
xjcyqie ^f^<r>'iui wtp arPcPT Prurr PH ^T AwiiRa ?T vt 3jPrtPtcT
304016 <5T W3 H^TT LRFTpRT HR R«^qv| IRNI WTT TO fcR^HR 3iII^-<11X MPlclcpl' HIRT 
WRT: <T03TT0^r0 142 PWO/cfto, TpOSTTO^TO 1072 'JpITO/ePo W WW 216 TJcf ^03110^0 236 
PhTTO/eftO, ^t03Tt0^0 1648 PTHTO/eftO TRI TRTOTRTO 164 PftTTO/efto wft H^t, vffft *11’10I 
$ 3TPRT ||

TOTteRT cRHT •P TOk R^rPT gRT 3Rjf<T^cT 004016 gP f^Rl f^HT Mal*! mRxix 
HTsR ^H HRHH AwilRa PfRIT RT Y?T vT vTR (TT^TH pRRR TRI pRTRR) 3TpJpRTH 1974 

R^lti?l'l|tRT A Plf^O MlPNl’if <5T TTO '520 0'1 11 3Ei)'I gP RTO gRT Xl?lcl Oel/qiy <18'1 Pl 
f^HTeP 31.12.2027 A4d I?, Rl<1<bl ?pf WRIT 5, 21, 24 TRI 26 HIT xJeOM'l ?PlT ^3TT WIT WIT I ^Rl 
3TpR>Tft, yumiOR-IW gRT 3PT^ W Pi'lid’ 16.05.2025 gRT WTTH $0 Rician ^XjHAoRh VW 
gu-S^O feTO, ?pR ^IC, HTH—iPsrjTT 06*Tlel—^cfTefl, vRTW-'gvTWIRWR Rog vTO (m^0! 
PlHRR WIT pRT5r°T) 3Tf&pRIH 1974 WW1?ilRlcT HR! 33V 3TRfWT HWR WTT3Tt 'ilR’d Ppfp 
f^Rj vTIH TR^feT wft I

3TWRT xpof^O VH TOT TTRTRR git kOJ HRTRRR MSIH gRH feTg W> 31|cJ^«Ucb it f^5 
^Tin wr WTTeFT VW Wt |

3RT vRT (m<jRuI pRIRR WIT pRWR) 3tPJPRIH 1974 gft ORT 33V <1M^d HRT 27(2) 
3TRfWT RTO HT^ g>T MSed SlRklol 3T^tH ^EllH $0 RR4I §\^RqR*l VR’ 5uW^tgT feTO, -JW 
<^PlC, RIH—?tT^7T, cTWttO—TIefteft, uRTW— yulH’R' W Plog 7T8TH 3lPlH>T^t <T> Sibils’ll MX I-cl
A^dPiRgd RR0! TOT3TT ntf^T vTrft f^RTT vTTcTT t:—
1. W? PK WIT H '3RtH ^0 f^^tt $u?lRi|Ri| V”^ 5U-St5flO feTO, '^JW ^Pk, WH—?l<a^Xl 

cTWtteT—TWftctt, uPTW—^IWRTRWR Wt HR; gR PpfeT XISMpI 3WRT PjI XI <bl 3 EI cl I 3kPl PdlR 
31.12.2027 cTW It, Wt RoRdc! (Suspend) RR Rdl vTTV I

2. ng Rr wit h xratn $o f^ft ^RgRq w® fcro, ?jw ^jRk, hth-ws^t 
cTWfteT—VSefteft, WTW—^WWTRWR xl cM IS d / XIOI el -1 WPt Wt clcWTeT WWI Wg HR Rm

RTV I
3. W Wit H $0 Ri^D §x4)RqRq V^^ ^v-SX-^lvl feTO, ^JW ^Rd, HTH—TRgJXT 

cl6Xllel—xsicileil, uPTW—^WTORWR Wt Rei’I <Hett Roet), Mi’ll WIT 3WT ^REnatf Wt cl colei 
Wk ■$ wg gR Rw vTTV I

4- ................................................................................................................................................................

Altt. -12 ^t, fWjR Wk, ■•1'1*10) WR, 
00’10 - 226010
gPW : 0522-2720828, 2720831
clsxil^d : www.uppcb.up.gov.in

T.C.-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow - 226 010
Phone : 0522-2720828,2720831
E-mail : info@uppcb.in
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<3M<<1<IV1 $ siRiRgri ^jaTn r? w g^ fa ggf g bio r^Ir gRg 3T^gR0T, 
gRi gifar snfagfr g> grpn 3 <^k Pr^i <n^ gRrfag>faR gft jR^R^faRfr $ 
rot 3T^r<pr^ g? ^o ^sWif^r w 5u<s*5fivi fcTo, <iRc,
TOH—TTE.Xflef-^GTvftgft, vHMg-^4M>Q><n7R <R PI-80, N-l, R-250, S-1.5, LF-1 el^ fR,' fMtfiM 

f^Hig> 15.05.2025 $ tRjfgT^ra HHg>f gn ^o 30,000/-mPi^-i gft gv
gTHjgj^r wl ng> \3wimg>i^ f^tfr g^t argPr tg siRl^ra arPWm gR ^grT gft 

gxjeft g>r wji

wdgvi wfr g> 3 g>RR g^rsfr $ Hg*T 3 ’J’f f^RR stht gar 15 

feg g> 3Rgv 41^ g^T 51Ra g^i 53^ ^rt g>RR gwtr gtfcRi gg ^rr h ilRa gR^ sisrit 

■HdlMvHcb RRR MTRT H <R R^IRT g> f^Sg gTR '5^W pRIRR RRT R^l) 3J^lPraH 1974 g>l 

WT 335! wrfecf ETRT 27(2) g> 31 <<14(1 Wfl gRRT cm 3TT 'llGi'ti gR gfe RRT 3 wt'M -1 <h I <51 feRTt ^g 

ggfgvolRi aiPi'jRf stf^RlPla gR ^1 viR'D. fvRrg>r <fpjyl RRRgrf^TRr swri <wm gg ?Rn i

Digitally signed by 
rot 3if?jgg$ srt Ta Pblm tg srf^a i Praveen Kumar

Date: 06-06-2025 
17:34:42 
ggrfgRg siPimtIi, g?n—3 

uRlfpiRl:— PiMRiRad git <gii-ii4 vg 3)i<i«g<b 0i4gi^l ^g I

1.

2.

3.

4.

5.

6.

7.

(violl|t|<Pl^, yvmJWX’VK |

g^ gfeFH 3^aFS, guiMiMR^R I
3lt$rgRTT, (5WRH), ROSO RgW 4^ eRFT® I

<^3T UHT^t <30^0 RgW 41^, elO'lvb I

3<®7IRft 3rfirgRfT, fcRjR f<RR°T W, ROMO W 0l4R«H fcTO, gvWRFFR I

arPt-uni, ora wrir, I
aHtg 3jfagg$, <3OTio m^rt gi< yvm,ib«nv gg $ rri f^ vjqOcm 3rM

$ argmcH ngsr rtjRi gn 3ra<H fW”T gR 3wu 15 Rr 3 3H^<b RR $ trfag 

gRRT <gARga g>t i

MqfcRR 3TPraRTT, gRT—3

■
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�ivpni
ENGINEERING & INDUSTRIES LTD.

�ef.:  TEIL/KHT/Sugar/2025

+91-8859108061-63
© www.trivenigroup.com

Date:  27.06.2025

The Chief  Environmental  Officer  (C-3)
U.P. Pollution  Control  Board
T.C.-12V, Vibhuti  Khand,  
Gomti  Nagar,  Lucknow- 226010

Subject:  �e ply to Show Cause Notice  dated 06.06.2025 regarding  Inspection  
con ducted  on 15.05.2025

�eference:  Letter No. H-28978/C-3/Water/254/Muzaffarnagar/2025 dated 06.06.2025

Dear Sir,

This has reference to the above-mentioned Show Cause Notice dated 06.06.2025, 
received by us on 12.06.2025 atTriveni Engineeringand Industries Ltd., Sugar Unit 
- Khatauli, District Muzaffarnagar, pertaining to the inspection conducted on 
15.05.2025.

Before offering our clarification/explanation/response to observation made in 
your notice in question, we would like to state the following preliminary objections 
to the entire process of inspection:

1. The notice refers to some complaint alleging an unauthorized discharge from our 
unit. However, we were not provided with any copy of the said complaint. Without 
access to the complaint, we are unable to understand the nature and scope of the 
allegation. As per the principles of natural justice, it is essential that any 
document relied upon by the regulatory authority, including complaints, be 
shared with the concerned party. We request that a copy of the complaint may 
kindly be provided to us.

2. The inspection is purported to have been carried out under provisions of The Water 
(Prevention and Control of Pollution) Act, 1974, however no intimation was 
provided to us.

3. While the notice refers to some inspection report and relies upon contents of the 
same for issuance of the notice in question, however neither said report is shared 
with us nor any other report related to samples collected is shared with us. Kindly 
like to share same with us so that we can duly examine same & give a 
comprehensive response.

At this stage in absence of the above document, primafacie we respectfully 
submit the following factual clarifications in response to the observations 
recorded in the notice in reference reserving our right to make detailed submission 
upon receipt of above said documents.

Sugar Unit Khatauli: Vill. Sheikhpura, Khatauli-251.201 -Muzaffarnagar (U.P.)
Regd. Office : A-44, Hosiery Complex, Phase-ll Extension, NOIDA-201305 (U.P.)*CIN No. - L15421UP1932PLC022174

Principal Place of Business : Khatauli♦GSTIN : 09AABCT6370L1ZW
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1. Operational  Status  at  Time  of  Inspection:

It is alleged in the notice that Industry representative had informed that sugarcane 
crushing operations was closed on 09.05.2025 & that pan washing process etc. 
work was going on. In this regard we have to most respectfully submit that the said 
observation is factually wrong as crushing operations for the 2024-25 season 
concluded at 05:00 AM on 11.05.2025, as informed to all concerned authorities 
through our letter Ref. No. TEIL/KHT/573-647 dated 15.05.2025 (Annexure-1).  This 
is what the representative had informed the inspectingteam.

In fact, during the inspection, the 65TPH boiler was in operation, which surely was 
observed and may be also noted by the inspecting authorities. This itself is 
suggestive that manufacturing was ongoing. We hereby clarify again that while 
cane crushing had concluded, sugar processing activities continued until 
20.05.2025. This is substantiated by the RG-1 register maintained under Rule 10 
of the Central Excise Rules, 2002 (Annexure-2),  and RT-8C Report dated 
26.05.2025 submitted to the Statistics Department, Office of Cane 
Commissioner, Lucknow (Annexure-3).  Pan washing is a post-manufacturing 
activity and could not have started before processing concluded. Hence, the 
mention of pan washing in the notice is factually incorrect.

2. Oil  & Grease  Trap  Observation

It is alleged in the notice that during the inspection, the Oil and Grease Trap was 
found non-functional. We respectfully clarify that the system was operational at 
the time. The presence of floating materials such as foam or sludge may have led 
to a visual misinterpretation, particularly as the inspection was conducted late at 

■ -night around 11:15 PM, under low-light conditions. These factors are not 
indicative of a malfunction.

Assuming without admitting that the oil and grease trapper was non-operational, 
it is pertinent to note that due to the inherent characteristics and viscosity of oil 
and grease, these substances would have migrated to subsequent treatment 
tanks and manifested visibly on the water surface. However, no such observation 
has been raised in the notice in question, which strongly suggests that the trapper 
was functioning adequately during the inspection. We further submit that our oil 
and grease trap system is maintained regularly under a strict cleaning and 
maintenance schedule.

3. Overflow  of  Effluent  Collection  Tank

It alleged in the notice that the inspecting team observed overflow in the effluent 
collection tank. There was no overflow on the day of inspection nor any time 
during active season. The effluent collection tank is adequately sized to manage 
peak flow, and no record of overflow exists. Assuming without admitting that any 
apparent froth or surface activity was if at all visible may only be due to 
mechanical agitation or pumping and does not amount to overflow. PTZ camera

L
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images from the inspection day are available for verification & live feeds must be 
available with UPPCB & CPCB and no infraction has been reported.

4. Bypass  Discharge  to  Islamabad  Drain

It is alleged in notice that the inspection team found that portion of untreated 
effluent was being discharged through a bypass in local drain of Islamanbad.

We categorically deny any discharge of untreated effluent into the Islamabad 
drain. Our ETP system have been found to be operational and effectively working 
at all points of time during various inspection in the past and no breach 
whatsoever of any nature is ever reported. There is absolutely no reason or 
occasion for us to bypass any untreated effluent anywhere and allegation of 
bypass are merely speculative and scandalous.

In accordance with Charter 1 recommendations, we have installed flow meters at 
all major effluent-generating sources including the Boiling House, Mill House, 
Laboratory, Hazardous Tank, and Cooling Tower as well as at the ETP inlet. These 
meters track the quantity of effluent generated as well as reached for treatment. 
Logbooks for each point have been diligently maintained, and these were readily 
available at the site during the inspection. However, it appears that these records 
were not examined or considered during the inspection.

The logbook entries and flow meter readings clearly demonstrate that the entire 
effluent generated was routed through the ETP for treatment (Annexure  -4). There 
is no bypass line or physical system in our plant that permits untreated effluent to 
be discharged externally. The ETP continues to operate even after the crushing 
season for the treatment of cleaning and wash water. Treated effluent is reused 
for process requirements or applied on land for irrigation purposes. At no point is 
any treated or untreated effluent discharged into any external drain. Even whole 
process of ETP is covered by PTZ camera, feeds of which are directly relayed to 
CPCB & UPPCB and no bypass or anything whatsoever has been noticed ever in 
any feeds.

5. Test  �esults

Some readings are referred in the notice from purportedly sample collected during 
inspection and it is alleged that these readings are in excess of board standards. 
In this regard we have to state that the sampling has not been done as per 
procedure prescribed in law. We would like to bring to your kind attention that the 
notice is issued under provision of The Water (Prevention and Control of Pollution) 
Act, 1974. Accordingly, the procedure laid down under Section 21 of The Water 
(Prevention and Control of Pollution) Act, 1974 forthe lawful collection of samples 
ought to have been followed. This procedure was not followed during the said 
inspection. As you are aware, the law mandates that samples must be collected 
in the presence of the occupier or their authorized representative, following prior 
written notice, and one part of the duly sealed and signed sample must be handed
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over to the occupier. However, in this case, no such legal formalities were 
followed. No prior notice was issued, the sample was not drawn in presence 
occupier or duly authorised representative, and no portion of the sample was 
handed over to us. These procedural safeguards are not mere technicalities but 
are essential legal requirements intended to ensure transparency, accuracy, and 
fairness. In the absence of these, any findings based on such sampling lack 
evidentiary value and cannot be treated as a valid basis for regulatory action. In 
any case notice only records reading but does not still serve the complete report. 
Complete report of sample is collected it is not possible to comment on readings.

Even Otherwise the outlet of our Effluent Treatment Plant (ETP) is equipped with 
an Online Continuous Effluent Monitoring System (OCEMS), which transmits real­
time data directly to the servers of the CPCB and UPPCB. These systems are 
designed to immediately generate alerts to the concerned authorities in case of 
any deviation from the prescribed parameters. In the present scenario, no such 
alerts were triggered, which is self-explanatory and confirms that our treated 
effluent has consistently remained within the permissible limits. Parameters such 
as BOD, COD, TSS, and pH have been well maintained. Hence, it is evident that 
the unit is in full compliance with the environmental norms prescribed by the 
Board.

To demonstrate our commitment to compliance and transparency, we voluntarily 
got our effluent samples collected and tested on 16.05.2025 from an independent 
NABL-accredited laboratory. The results clearly show that all parameters were 
within the prescribed limits (Annexure  - 5).

It would not be out of place to also point out that during a third-party inspection 
conducted on 19.12.2024 under CPCB direction, the ETP was found operating 
satisfactorily. Effluent samples drawn during that inspection were found to be 
within the limits. Please refer to Letter No. H-25668/C-3/Water/254/ 
Muzaffarnagar/2025 dated 12.03.2025 (Annexure -6). The test results cited in the 
notice for the final disposal point are inconsistent with the actual facts.

6. Source  of  Pollution  in Islamabad  Drain  cannot  be ignored.

The Islamabad drain serves a population of approximately 17,000 residents from 
Khatauli Gramin (Bhoor Islamabad) village alone. It also receives wastewater from 
nearby villages, including Ladpur, Ganghdhari, and Yahiyapur. It is subjected to 
multiple external sources of pollution, such as unauthorized activities like cattle 
washing, animal slaughtering, battery manufacturing, and electroplating. These 
activities routinely discharge high-strength organic and chemical waste into the 
drain. Therefore, the presence of pollutants in the drain water may be attributed to 
these external sources rather than any operations conducted by our unit.

We also got samples of Islamabad drain near rajvaha also collected and tested 
from Environment Management centre (Independent NABL-accredited 
laboratory). The report of the same shows presence of chemicals like Arsenic,
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lead etc. which are not characteristics of industrial effluent from sugar products 
rather a strength of other sources of pollutants. Therefore, any contamination in 
the drain is likely attributable to these unregulated sources and not from our unit's 
operations. We have video feeds of sample collected and tested by us also 
available with us to show date and time of sample collected by us as referred 
above, in case your goodself like to see them we can supply a copy thereof. You 
may kindly let us know.

In view of the above, the unit is fully compliant and has not caused any 
environmental damage.

Therefore, there is no reason for any action as mentioned in para 1,2,3 of the show 
cause notice in question nor there is any ground for imposition of any 
environmental compensation. We hope that all the points mentioned in the above 
notice have been addressed to your entire satisfaction. We have always been fully 
compliant and maintain all the parameters issued by the authorities from time to 
time Accordingly, we humbly request your good self to kindly withdraw the show 
cause notice under reference Should your goodself need any further clarification 
or better understanding or for better appreciation of our response to each 
observation above afford hearing in person.

Thanking you.

Yours sincerely,

For  Triveni  Engineering  & Industries  Ltd.
Sugar Unit - Khatauli

Authorized Signatory

Copy to: Regional Officer, UPPCB, B-6, New Mandi, Muzaffarnagar (U.P.) - 251001

Enclosures: As mentioned above.
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NA = Not Available 

NA- Disabled By CPCB 

Not Meeting Standard 

Validated Data 

Water Quality Monitoring System 

8 Hours Average Data from 01-05-2025 00:00 HRS to 11-06-2025 11:35 HRS 

Company Name Triveni Engineering & Industries Limited- Khatauli Unit 

Station Name ETP 

Parameter Name pH BOD COD TSS 
FLOW 

(m3/hr) 

Permissible Range 
5.5 - 8.5 

(pH) 

30 

(Mg/l) 

250 

(Mg/l) 

30 

(Mg/l) 
- 

11-06-2025 

08:00:00 
NA NA NA NA 27.05 

11-06-2025 

00:00:00 
7.00 17.64 102.50 10.00 26.74 

10-06-2025 

16:00:00 
7.03 17.61 101.66 10.00 26.84 

10-06-2025 

08:00:00 
7.05 17.62 102.19 10.00 26.99 

10-06-2025 

00:00:00 
7.10 17.67 103.01 10.00 26.84 

09-06-2025 

16:00:00 
7.12 17.75 104.09 10.00 26.81 

09-06-2025 

08:00:00 
7.11 17.83 105.69 10.00 26.91 

09-06-2025 

00:00:00 
7.19 17.82 105.64 10.00 26.92 
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08-06-2025 

16:00:00 
7.22 17.81 105.28 10.00 26.82 

08-06-2025 

08:00:00 
7.22 17.71 104.01 10.00 27.01 

08-06-2025 

00:00:00 
7.28 17.75 104.19 10.00 22.28 

07-06-2025 

16:00:00 
7.30 17.80 105.12 10.00 29.05 

07-06-2025 

08:00:00 
7.30 17.88 106.42 10.00 29.11 

07-06-2025 

00:00:00 
7.35 17.79 104.61 10.00 29.15 

06-06-2025 

16:00:00 
7.36 17.79 104.60 10.00 29.05 

06-06-2025 

08:00:00 
7.35 17.80 104.75 10.00 28.54 

06-06-2025 

00:00:00 
7.38 17.73 103.93 10.00 27.21 

05-06-2025 

16:00:00 
7.33 17.70 103.09 10.00 27.25 

05-06-2025 

08:00:00 
7.28 17.69 102.84 10.00 27.38 

05-06-2025 

00:00:00 
7.29 17.61 101.91 10.00 27.22 

04-06-2025 

16:00:00 
7.26 17.60 101.59 10.00 27.24 

04-06-2025 

08:00:00 
7.21 17.59 101.70 10.00 27.34 
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04-06-2025 

00:00:00 
7.23 17.43 98.69 10.00 27.24 

03-06-2025 

16:00:00 
7.23 17.35 97.60 10.00 27.17 

03-06-2025 

08:00:00 
7.15 17.53 97.65 10.00 27.45 

03-06-2025 

00:00:00 
7.17 17.33 100.73 10.00 27.24 

02-06-2025 

16:00:00 
7.18 17.49 103.36 10.00 27.24 

02-06-2025 

08:00:00 
7.18 17.44 102.40 10.00 27.27 

02-06-2025 

00:00:00 
7.26 17.39 101.95 10.00 27.25 

01-06-2025 

16:00:00 
7.29 17.20 98.64 10.00 27.21 

01-06-2025 

08:00:00 
7.30 17.22 98.66 10.00 27.33 

01-06-2025 

00:00:00 
7.40 17.59 100.58 10.00 26.64 

31-05-2025 

16:00:00 
7.09 18.05 102.66 10.00 27.09 

31-05-2025 

08:00:00 
7.13 17.89 100.22 10.00 28.66 

31-05-2025 

00:00:00 
7.21 17.58 102.14 10.00 28.54 

30-05-2025 

16:00:00 
7.00 17.11 102.16 10.00 28.61 
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30-05-2025 

08:00:00 
7.06 17.03 108.07 10.00 28.65 

30-05-2025 

00:00:00 
7.12 17.88 107.96 10.00 28.53 

29-05-2025 

16:00:00 
7.17 17.84 104.35 10.00 28.29 

29-05-2025 

08:00:00 
7.18 17.43 112.10 10.00 30.24 

29-05-2025 

00:00:00 
7.24 17.16 106.97 10.00 30.17 

28-05-2025 

16:00:00 
7.24 16.70 98.16 10.00 30.19 

28-05-2025 

08:00:00 
7.24 15.98 83.92 10.00 30.18 

28-05-2025 

00:00:00 
7.27 15.29 70.15 10.00 30.12 

27-05-2025 

16:00:00 
7.23 14.87 61.82 10.00 29.67 

27-05-2025 

08:00:00 
7.15 15.09 66.34 10.00 28.54 

27-05-2025 

00:00:00 
7.17 15.24 69.09 10.00 28.54 

26-05-2025 

16:00:00 
7.11 15.58 76.00 10.00 26.49 

26-05-2025 

08:00:00 
7.04 16.46 93.42 10.00 27.97 

26-05-2025 

00:00:00 
7.05 17.25 109.04 10.00 31.16 
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25-05-2025 

16:00:00 
7.05 17.67 117.05 10.00 25.12 

25-05-2025 

08:00:00 
7.05 17.96 123.11 10.00 19.36 

25-05-2025 

00:00:00 
7.09 17.73 118.43 10.00 21.29 

24-05-2025 

16:00:00 
7.11 17.54 114.48 10.00 21.32 

24-05-2025 

08:00:00 
7.12 17.64 116.40 10.00 21.34 

24-05-2025 

00:00:00 
7.19 17.58 115.39 10.00 21.31 

23-05-2025 

16:00:00 
7.22 17.24 108.32 10.00 21.33 

23-05-2025 

08:00:00 
7.24 17.58 117.32 10.00 21.36 

23-05-2025 

00:00:00 
7.30 17.35 113.31 10.00 24.52 

22-05-2025 

16:00:00 
7.35 17.08 107.45 10.00 27.94 

22-05-2025 

08:00:00 
NA NA NA NA NA 

22-05-2025 

00:00:00 
7.50 16.71 100.13 10.00 38.04 

21-05-2025 

16:00:00 
7.52 16.86 103.31 10.00 14.01 

21-05-2025 

08:00:00 
7.56 17.48 115.67 10.00 20.28 
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21-05-2025 

00:00:00 
7.63 17.69 120.28 10.00 20.21 

20-05-2025 

16:00:00 
7.66 18.09 128.08 10.00 26.29 

20-05-2025 

08:00:00 
7.68 18.24 131.18 10.00 38.65 

20-05-2025 

00:00:00 
7.75 18.61 138.81 10.00 38.47 

19-05-2025 

16:00:00 
7.76 20.48 176.66 10.00 38.47 

19-05-2025 

08:00:00 
7.78 19.18 150.30 10.00 38.62 

19-05-2025 

00:00:00 
7.85 19.45 155.70 10.00 38.49 

18-05-2025 

16:00:00 
7.79 18.73 141.19 10.00 35.67 

18-05-2025 

08:00:00 
7.82 19.45 155.94 10.00 37.68 

18-05-2025 

00:00:00 
7.79 19.39 154.63 10.00 37.33 

17-05-2025 

16:00:00 
7.71 19.22 150.92 10.00 36.84 

17-05-2025 

08:00:00 
7.65 19.48 156.38 10.00 46.50 

17-05-2025 

00:00:00 
7.73 17.98 125.93 10.00 47.82 

16-05-2025 

16:00:00 
7.73 17.27 101.32 10.00 44.10 
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16-05-2025 

08:00:00 
7.68 19.17 202.76 10.00 46.59 

16-05-2025 

00:00:00 
NA NA NA NA 46.00 

15-05-2025 

16:00:00 
6.45 16.10 114.20 10.00 40.48 

15-05-2025 

08:00:00 
6.46 15.98 110.89 10.00 47.58 

15-05-2025 

00:00:00 
6.50 15.49 96.81 10.00 47.45 

14-05-2025 

16:00:00 
6.54 15.20 88.55 10.00 47.40 

14-05-2025 

08:00:00 
6.58 14.48 67.87 10.00 47.65 

14-05-2025 

00:00:00 
6.62 15.76 104.38 10.00 47.52 

13-05-2025 

16:00:00 
6.67 15.89 108.12 10.00 47.41 

13-05-2025 

08:00:00 
6.70 15.53 97.84 10.00 47.62 

13-05-2025 

00:00:00 
6.75 15.29 90.90 10.00 48.74 

12-05-2025 

16:00:00 
6.82 15.20 88.05 10.00 49.73 

12-05-2025 

08:00:00 
6.90 15.29 91.04 10.00 47.92 

12-05-2025 

00:00:00 
7.10 15.36 93.13 10.00 47.51 
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11-05-2025 

16:00:00 
7.19 15.43 94.46 10.00 48.38 

11-05-2025 

08:00:00 
7.10 15.03 83.56 10.00 49.55 

11-05-2025 

00:00:00 
7.21 16.20 117.18 10.00 49.44 

10-05-2025 

16:00:00 
7.52 17.75 161.67 10.00 51.19 

10-05-2025 

08:00:00 
7.26 17.41 152.33 10.00 55.93 

10-05-2025 

00:00:00 
7.45 16.99 139.95 10.00 55.76 

09-05-2025 

16:00:00 
7.39 16.15 115.72 10.00 57.06 

09-05-2025 

08:00:00 
7.28 15.69 102.67 10.00 55.64 

09-05-2025 

00:00:00 
7.39 15.38 93.00 10.00 50.83 

08-05-2025 

16:00:00 
7.21 15.10 85.72 10.00 55.35 

08-05-2025 

08:00:00 
6.42 14.84 78.38 10.00 64.06 

08-05-2025 

00:00:00 
6.94 14.68 73.37 10.00 65.11 

07-05-2025 

16:00:00 
7.86 14.58 70.25 10.00 62.00 

07-05-2025 

08:00:00 
7.74 14.42 65.99 10.00 57.80 
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07-05-2025 

00:00:00 
7.81 14.11 56.99 10.00 58.11 

06-05-2025 

16:00:00 
7.76 13.81 48.62 10.00 67.86 

06-05-2025 

08:00:00 
7.64 14.44 66.26 10.00 57.11 

06-05-2025 

00:00:00 
7.69 17.79 163.10 10.00 57.60 

05-05-2025 

16:00:00 
7.65 17.26 147.68 10.00 70.98 

05-05-2025 

08:00:00 
7.63 16.78 134.10 10.00 57.94 

05-05-2025 

00:00:00 
7.72 16.40 122.99 10.00 62.98 

04-05-2025 

16:00:00 
7.71 15.97 110.68 10.00 66.23 

04-05-2025 

08:00:00 
7.69 15.70 103.14 10.00 57.69 

04-05-2025 

00:00:00 
7.76 15.54 98.40 10.00 69.95 

03-05-2025 

16:00:00 
7.70 15.32 92.20 10.00 59.58 

03-05-2025 

08:00:00 
7.62 16.09 114.16 10.00 64.13 

03-05-2025 

00:00:00 
7.66 15.08 84.83 10.00 66.29 

02-05-2025 

16:00:00 
7.61 14.04 54.83 10.00 62.91 
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02-05-2025 

08:00:00 
7.63 17.22 146.45 10.00 63.56 

02-05-2025 

00:00:00 
7.70 16.50 125.91 10.00 70.17 

01-05-2025 

16:00:00 
7.64 16.09 114.18 10.00 58.68 

01-05-2025 

08:00:00 
7.58 15.84 106.48 10.00 63.60 
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NA = Not Available 

NA- Disabled By CPCB 

Not Meeting Standard 

Validated Data 

Water Quality Monitoring System 

12 Hours Average Data from 01-05-2025 00:00 HRS to 11-06-2025 11:35 HRS 

Company Name Triveni Engineering & Industries Limited- Khatauli Unit 

Station Name ETP 

Parameter Name pH BOD COD TSS 
FLOW 

(m3/hr) 

Permissible Range 
5.5 - 8.5 

(pH) 

30 

(Mg/l) 

250 

(Mg/l) 

30 

(Mg/l) 
- 

11-06-2025 

00:00:00 
7.02 17.63 102.15 10.00 26.76 
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10-06-2025 

12:00:00 
7.04 17.62 102.01 10.00 26.96 

10-06-2025 

00:00:00 
7.11 17.68 103.10 10.00 26.83 

09-06-2025 

12:00:00 
7.11 17.82 105.42 10.00 26.88 

09-06-2025 

00:00:00 
7.20 17.82 105.69 10.00 26.87 

08-06-2025 

12:00:00 
7.22 17.74 104.26 10.00 26.96 

08-06-2025 

00:00:00 
7.29 17.77 104.51 10.00 24.53 

07-06-2025 

12:00:00 
7.29 17.86 105.98 10.00 29.10 

07-06-2025 

00:00:00 
7.36 17.79 104.66 10.00 29.09 

06-06-2025 

12:00:00 
7.34 17.79 104.65 10.00 28.74 

06-06-2025 

00:00:00 
7.37 17.72 103.64 10.00 27.22 

05-06-2025 

12:00:00 
7.29 17.69 102.93 10.00 27.33 

05-06-2025 

00:00:00 
7.29 17.61 101.85 10.00 27.22 

04-06-2025 

12:00:00 
7.21 17.60 101.63 10.00 27.31 

04-06-2025 

00:00:00 
7.24 17.39 98.29 10.00 27.22 
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03-06-2025 

12:00:00 
7.17 17.47 97.67 10.00 27.36 

03-06-2025 

00:00:00 
7.18 17.36 101.19 10.00 27.25 

02-06-2025 

12:00:00 
7.17 17.48 103.13 10.00 27.25 

02-06-2025 

00:00:00 
7.27 17.31 100.57 10.00 27.24 

01-06-2025 

12:00:00 
7.30 17.22 98.69 10.00 27.28 

01-06-2025 

00:00:00 
7.33 17.76 101.57 10.00 26.26 

31-05-2025 

12:00:00 
7.10 17.93 100.79 10.00 28.64 

31-05-2025 

00:00:00 
7.13 17.42 100.81 10.00 28.54 

30-05-2025 

12:00:00 
7.04 17.05 107.35 10.00 28.65 

30-05-2025 

00:00:00 
7.14 17.94 107.15 10.00 28.52 

29-05-2025 

12:00:00 
7.17 17.48 109.24 10.00 29.52 

29-05-2025 

00:00:00 
7.24 17.05 104.80 10.00 30.16 

28-05-2025 

12:00:00 
7.24 16.18 87.95 10.00 30.20 

28-05-2025 

00:00:00 
7.27 15.15 67.39 10.00 30.12 
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27-05-2025 

12:00:00 
7.17 15.03 64.99 10.00 28.73 

27-05-2025 

00:00:00 
7.16 15.26 69.67 10.00 27.43 

26-05-2025 

12:00:00 
7.05 16.25 89.20 10.00 27.90 

26-05-2025 

00:00:00 
7.05 17.37 111.17 10.00 32.93 

25-05-2025 

12:00:00 
7.05 17.89 121.64 10.00 17.48 

25-05-2025 

00:00:00 
7.10 17.68 117.31 10.00 21.31 

24-05-2025 

12:00:00 
7.11 17.60 115.58 10.00 21.33 

24-05-2025 

00:00:00 
7.20 17.48 113.44 10.00 21.30 

23-05-2025 

12:00:00 
7.23 17.45 113.92 10.00 21.36 

23-05-2025 

00:00:00 
7.32 17.26 111.38 10.00 26.72 

22-05-2025 

12:00:00 
7.35 17.06 107.39 10.00 24.66 

22-05-2025 

00:00:00 
7.50 16.74 100.86 10.00 22.93 

21-05-2025 

12:00:00 
7.54 17.30 112.20 10.00 20.00 

21-05-2025 

00:00:00 
7.65 17.79 122.33 10.00 20.18 
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20-05-2025 

12:00:00 
7.67 18.21 130.69 10.00 36.59 

20-05-2025 

00:00:00 
7.76 19.80 163.04 10.00 38.46 

19-05-2025 

12:00:00 
7.77 19.04 147.46 10.00 38.58 

19-05-2025 

00:00:00 
7.85 19.49 156.50 10.00 38.46 

18-05-2025 

12:00:00 
7.78 18.93 145.41 10.00 36.10 

18-05-2025 

00:00:00 
7.78 19.36 153.96 10.00 35.56 

17-05-2025 

12:00:00 
7.65 19.37 154.00 10.00 44.88 

17-05-2025 

00:00:00 
7.74 17.60 117.53 10.00 45.85 

16-05-2025 

12:00:00 
7.69 18.35 143.74 10.00 46.64 

16-05-2025 

00:00:00 
NA NA NA NA 44.95 

15-05-2025 

12:00:00 
6.46 15.99 111.18 10.00 44.45 

15-05-2025 

00:00:00 
6.51 15.41 94.44 10.00 47.42 

14-05-2025 

12:00:00 
6.57 14.74 75.26 10.00 47.58 

14-05-2025 

00:00:00 
6.63 15.83 106.45 10.00 47.46 
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13-05-2025 

12:00:00 
6.69 15.62 100.44 10.00 47.57 

13-05-2025 

00:00:00 
6.77 15.25 89.85 10.00 47.95 

12-05-2025 

12:00:00 
6.87 15.26 90.14 10.00 49.65 

12-05-2025 

00:00:00 
7.14 15.39 93.82 10.00 47.50 

11-05-2025 

12:00:00 
7.11 15.11 85.73 10.00 49.46 

11-05-2025 

00:00:00 
7.38 16.78 133.75 10.00 49.42 

10-05-2025 

12:00:00 
7.29 17.48 154.28 10.00 54.96 

10-05-2025 

00:00:00 
7.46 16.76 133.40 10.00 55.76 

09-05-2025 

12:00:00 
7.29 15.80 105.51 10.00 56.54 

09-05-2025 

00:00:00 
7.38 15.31 91.27 10.00 50.80 

08-05-2025 

12:00:00 
6.64 14.91 80.13 10.00 62.69 

08-05-2025 

00:00:00 
7.38 14.63 71.93 10.00 65.81 

07-05-2025 

12:00:00 
7.76 14.48 67.44 10.00 57.49 

07-05-2025 

00:00:00 
7.81 14.03 54.88 10.00 61.93 
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06-05-2025 

12:00:00 
7.66 14.20 59.64 10.00 60.12 

06-05-2025 

00:00:00 
7.69 17.65 159.07 10.00 62.31 

05-05-2025 

12:00:00 
7.63 16.90 137.52 10.00 62.04 

05-05-2025 

00:00:00 
7.73 16.29 119.70 10.00 66.64 

04-05-2025 

12:00:00 
7.68 15.76 104.85 10.00 57.96 

04-05-2025 

00:00:00 
7.75 15.41 94.64 10.00 64.88 

03-05-2025 

12:00:00 
7.64 15.89 108.53 10.00 64.22 

03-05-2025 

00:00:00 
7.65 14.76 75.55 10.00 65.39 

02-05-2025 

12:00:00 
7.62 16.22 117.82 10.00 63.12 

02-05-2025 

00:00:00 
7.69 16.38 122.47 10.00 65.08 

01-05-2025 

12:00:00 
7.58 15.91 108.58 10.00 63.22 
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M/s Triveni Engineering & lndustries Ltd.
Sugar Unit, Khatauli,

Beport No. Er & A/ws/84490/25 Laboratory Sarnple Code ; EMC/WS/84554/25
Work Order No. & Date & 16.0s.202s

Distt.-Mu , U.P

Date : 23.05,2025

Order Beference
Through e-mail

Name and Address of
Customer

Sample Description/Type ETP,!nle.L:Sgngle 5ample Collected by Laboratory
Re resentative

300 ml Sa for BOD Bottle

Sample Collected by

Sample Quantity / Packing 1 rr- ..r f,r.- nr,,a ---; l\r ,la lru. rvL Ldil

-Oate of S.mplinB 15.05.2025 of
Sampling Procedure;
Date ol Start of Analysis 1"7 05.2025

1987 Reaff. 2019
Date of letion of

As

ts

16.05.2025
lS: 3025 Part

23.05.202s

INDUSTRIAL E FFLUENT TEST REPORT

Sampling [ocation

N,O, - ilot Oetectable;

SAM AILS

PHYS]CAL PARAMETERS

CHgMICAL PARAMETERS

l0

250

t0

01

15:3025 (Part 15) 1984, Reaff.2023

Test Method (lS 3025)

lS:3025 (Part 11) t983, Reaff. 2022

lS:3025 (Pirt 44) 1993, Reaff 2OZ3

l5:3025 (Part 58) 2006, Reaff 2023

15:3025 (Part 39) 1991, Reaff. 2019

fS:3025 (Part 42], 7992, Reaff. 2019

lS:3025 {Part 17\ 1,994, Reaff 2019

Detedion Limit; LOQ-

is.o , rS:SOzl (pa rt 49) 1994, Reaff. 2019

t:uI:s 'iio'"
Ch*clfd by '- ftr tem-*

Autliorireilffi'tory
OIRECTOR

(hrsra No.- 1102, lndl.Area

fjl',#r{ffidffi;f ri p um n, Roorkee

Rcmarkr
r The

r Resuh in pa;erth€scs b rrom Jubconttactor

ffi +?l-1837112t09
+91 -9535066038

, - oshwoni_lokhoni@redlffmoll.com
conlocl@em cleslingloborolories. com

', \M\r'vy.emcteslingloborotories.eom

above results are .elrted only to tests pedormed on the sample. iJ neith€r
t This report it not to be reproduced wholly or ln pan & rln not be used as ln the coun of law &

any advertisin mcdia without our rpecial permission in wdting.
r Sample will tc dastroi€d tftEr 15 days of report,ng unle:s otherwise specifled.
i ft€port teterr to the sample submitted to us and not drewn by ET&A Lib., unless mantioned oth€nJise,

S. No. Test {s} Conducted Unit Test Results Standards (Effluent$
discharging in rtream)

Test Merhod (rs 3025)

1. Totai Suspended Solids mg/L 276 25,0 lS:3025 (Pan 17) 1984, 2023

) Total Drssolved Solids mclL 1 250 1800 lS:3025 (Part 16) 1984, Reaff, 2023

3 : Total Sohds 'r.E/L I

l

1525

5. No.

''''''',.,,,,,,,,,,,,',. i,

Test {sl Conducted Unat Test Resultj 5tandards {Efffuentr
discharging in rtrearn)

pH 6,1 5.5-9,5

7 BOD mg/L 630

3" : COD MB/L 1 580

4. Oil & 6rease mg/t

5. Arsenic mC/t N.D

{LOa-0.01me/t}
o.2

6. Lead mglu sDr
(LoQ-0.01mg/)

1.207 Z inc m81L

8 Chromium me/L BDL

(L0Q-0 01 mey'l)

20 lS:3025 (Pal1 49) 1994, Reaff. 2019

9. Nickel nt1lL N,D
(tOQ-0.01 mail)

3.0 lS:3025 (Pa* 54) 2003. Reaff.2019

&A. LAB

6ovr, APPROVED & h* I

lndustrial premises

1

11.5
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iMc/ws/a+sszlzsLaboratory Sample Code
Report f'lo. ET &
Work Order No. & Date & 15.05.2025

Ltd& lndustriesM/s Triveni Engineering

Distt .-Muzaffarnagar U.P.
Sugar Unit, Khatauli,

Order Reference

Through e"mailAddress ofName and
Custom€r

Sample Description/TYPe

Sampling Location

.0s.20?5of

Sample Collected bv Laboratorv

16.05. 5

byle5amp

/ PackingSample QuantitYlndustrial P remises

1) 1987 Reaff. 2019As per lS: 3025 (Part

2 Ltr. x1 No. PVC can

for BOD Bottle300 ml

of16.05.202s

Date of77.05.2A25

Procedurel

Date ot Start of AnalYsis

IN DUSTR IAL EFF LUENT REPORT

D LS

8€low Oete<tion Limit; tOQ' Limit

Date: 23.05,2025

Itl.0. - ilot 0Ete(tahleiB.q'L -

1'y!; *iL-
[,h€(trd hY

f\lr

Centre

. The aborre terults are related onlY to te sts Perlormcd on the product is neither

. This report is not to bG reproduced wholly or in paft & cen no! be ln the coun of law &

any advertisin media without our sPecial permission in writinS'

+ Sample will be desttoYed atter 15 day! of reporting unless otherwigc apecitied'

{ RePort refetr to the sampb rubmitted to us and not drayJn

B ttom subcontractor'. Besult in Parenthcscs
* +?1.t8371 12609

+91 -9536066038

q qshwoni..lokhoni@redltlrnoll'com
''' conlocfiAemclestlngloborololieg'com

,rl: v/ww.ernctestinglobototories'com

trsTest

di*harging in streaml
StandardrTest

Test (sl Co.iductedS. Ho,

Reaff. 2023L7l
z4

1

Reatf. 2023lS:3025 (Part 15) 1984,
1800

Total Dissolved Solids2
l5:3025 1984,rt

tl4
3

Method (15 3025)
5tandards (Effluents

discharging in stream)
Test ResultsUnitTesl (s)5. No.

:3025 (Part r1) 1983,
7

3019.5
BOD2

l5:3025 {Part

art

i 2006, Eeaff. 2023

1991, Reaff. 2023

1C

COD3,
Reaff. 201915:3025 tPart l9) llie1,

101.5
Oil & 6rease4,

lS:3O25 (Part 1992, Reaff 2019
0,2BDL

Arsenic5.

U,IN,D
6, Lead

iir3o25 (Pan 47 1994.

Reaff. 2019lS:3025 (Part 49) 1994,

2019

5.04,8r.'i.slL
7

lS:3025 49) 1994, Reaff. 2019
2.0N"D

m
mclL

8.
Reaff,2019(Pan 54)

g

by ET&A tab., unless m€ntloned olh€rwise'

lndl. Arer

APPROVED & IsO CERTIFIED tAB h-, L

Date of Rece

Unit

16i*aGuspended Solids mglL

mclL 790

Toral Solids rng/L

Test

3.0

ol

60
188



Test ResultUnit
Te$t(51 conducted

< 100S. t'lo.
4 x Reaf{ 2019IS:

< 100
1 5,4 xml

E.Coli)

Tcst RcsultsUnit
S. No" Tert {s) Conductcd

5 rt
1. 778 Pan

640L
coD3

01
5.06.

1

I. 5.8

9,

trs 3ozs)fest Method

ln
Standardt {EffluentrTest ResultsUnit

Test tsl ConductedS. No.

1984,l5:302518001. 0 l5:3025
Reaff 2023

2

5olidsI

Work Otder &

,s9/2s
CodeSamPleLaboratorY

&ETllo.Repon

Address oftrlame and

Customer

SamPle

/ Packingsample QuantitYsespreml
Sampting Location

Date

Date ol ot
17.05,2025

'/z

fttnn

W

M/s Triveni Engineering & lndustries Ltd.

Sugar Unit, Khatauli'
u.P.

SamPle Collected bY

Date : 23.05 ,2025

Order Reference :

Through e-marl

5amPle Collected by LaboratorY

Rep resentativ€

Standardt (El{l uent s

2 Ltr. xl No' PVC can

ml

23.05.20? 5

lest Method (ts 302s1

Trst (ls 3025)

Reaff 2019
Limit

frr Cc&dj
authorized SignatorY

DIRECTOR

Renra*s:

Invironment centrc

,***,*Fltft*di#!t 
t** ilr*t&t

a fhc ib6rt rptultt t{! not be us€d

End*rl'rfient !{ P{odtrfi

.3 evidence in the court

lE neittar
o( larr & rhorrld not be uled in

ffilat€d snh iE t*t* Ptrlxrer'd irn th, i.6fir{r&8"

! ThB r€Pott ls nor to bG r:produced urhollv or ln Prrt & can

anY adva(kln media w'tthout out sPecial germlssion ln wrltitt!,,

r SarnPle will be dcstroYed a{ter t5 daYs of reporting unlets othetwisa specilied.

. Report te{ers to the ramPle submittcd to u5 ard not drtwn

. Resuhifi Patenthe'tS is flom sobcontractoi

d? +?1.98371 12609

+91 -9536046038

oshwoni-lokhoni@rediflmoll'com
Ion'f *tO"rn.tertingloborolorles .com

ir:r. wvr\{.emctestingloborolories'c 
om

by EI&A Lab.. unlesr m€ntloned otheru'ile'

ACCREDITED,:.NABL
&

l

t:!a m.a h.e-d-.D-r e rn.Sa m Plq

Nse!-&jYi!s
tndustriai

ms ll
rotai suiPS gq( sqligs*.
;-'I,;i..^1...t qolids"foiit 

olssolvea sc

3,

ml
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Report No. Er & A/wS/84496/25 Laboratory Sample Code : EMC/WS184560/25
84496/25 & 16.05.202sWork Order No. & Date

Hame and Address of
Customer

Sample DercriptionfType Ledpcr.P_dLra_Qrajn

5e!!ple
5ampling Location lndustrial prenllses

Date of Sampling 16.05.2A25 Date of Receipt of $ample
Sampling Procedure:

16.0s,2025
As lS: 3025 Part L 1987 Reaff.2019

Date of Start of Analysis Oate of Completion of Analysis17.05,2A?5

[hn,n
TryASTEIilAIEBSAMEL-ESS A I.Ys I S R E PO RT

Mls Triveni Engineering & lndustries Ltd.
Sugar Unit, Khatauli,

U.P

Sample Collected by

Sample Quantity / Packing

PJ-Y-ilEALMBAME'tE85

SJI"EMIEAI"NAEAMEIF}S
Standrrds {Efflue;rts

MIEBqEJo L!EiEA L ?.A,BA,M,E, I. E ES

ml <100

. Sample will be destroyed after 15 days of reportlng unl€rs otherwlie rpeci{ied,

. Report refers to the rample submitted to us and not drawn by ET&A tab., unless mentioned otherwi$8.
r Re:ult iil parentheges is from subconuactor.

Date: 23.05.2025

Order Reference
Through e-mail

Sample Collected by Laboratory
Representative

2 Ltr. x1 No. PVC can

,le for B0D Bottle300 ml

23.05

15i3025 (Part 17) 1984, Reaff. 2023

Tcsl Method (lS 3025)

Pan I

Reaff

lS:3025 Reaff. 2019

IS:3025 Paft 47 Reafr,2019

t5: Part 49 Reaf*. 2019

15:3025 (Part 54) 2003, Reaff. 2O19

Test Method

l5:1622-1981. Reaif,

l5:1 522-1981 Reaff. 20i.9

,1.)1' \. {
Checked by

&rGpe..*
Authcrired Sildfiorv

OIRECfOR-

. The ebovc rciults a.e rclated onlry totesu perlormed on the ranple. Endorernent of product is neith?r anl€Yl*!ryf-*{&f+qt02,lndl. Alga. This report ir not to be reFroduced wholly or in paft & tan not be ueed ai evidence ln thc court of law & shoglfls{.ha} g?rd,i}utrn. 
icgffigg

eny adve*isln media wfthout our special permission in writifig.

Remnrls;

* +91-?83711260?
+?! -9536066038

.- oshwoni_lskhonlgredlff moll.com
conlocl@emclesllnglaborolories.com

.. www.emcleslingloborolorie3.com

*;

r'

S. No. Test {sl Conducted Unit Test Results Standards {Effluents
dischareins in rtreaml

Test Melhod (15 3025)

1. Total Suspended Solids nelt 810 2E.A

2 Total 0issolved Solids mg/t 960 1800 lS:3025 (Pan 16) 1984, Reaff, 2023

3 lotal Solids nglL 1770 lS:3025 (Part 151 1984, Reaff. 2023

S. No. Tert {s} ConducterJ Unit Te:t Re:uhs

I pH 6.38 5.5-9.5
2. BOD mqlL 17.O 30 lS:3025 (Part 44) 1993, fleaff. 2023
3 COD mslL 780 250 15;3025 (Part 58) 2005, Reaff. 2023
4. Oil & Grease melL 44,50 r.0

Arsenic mc/L 0,60

0.30

0.2
6 lead rnelL 0.1
7 Ztnc rne/L 12.6 5"0

8 Chromiurn me/L 4.50 2.0 l5:3025 {Part 49) 1994. Reaf+ 2019
I Nickel malL 7.4 3.0

S. Ho. Test(sl conducted Unit Permissible limitTest Result

Faecal Coliform1. ml 3,3 x 10' < 1({)
a E, Coli 4.6 x 105

ACCREDITED, GOVT. APPROVED & "4\

Khosro No. I I02
I ndustriol Areo. Solernpur Rojpulon.
Roorkee - 247 667 {Uttorokhond}
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r
Report No. E't & '/25

Work Order No. & Date :84497 /25 & 16.05.2025

WASTE WATER SAMPLE ANALYSIS REPORT

SAMPLING DETAITS
Laboratory 5ample Code : [MC/WS/E4S6U25 Date: ?3 05.2025

Triveni Engineering & lndustries Ltd.

Sugar Unit, Khatauli,
Di U.P

Sample Collected by

PHYSICAT PARAMETERS

Order Reference
Through e-mail

5ample Collected bv Laboratory
Repregentative

302s1

l5:3021 'art 15) I 2023

&r GJ0',-1
Authorized Sigrarory
OIRECTOR

Ervi rrnmcnt Mrorgemcnt Centre

uentS
discharging in rtream)

1800

gJ_E"Ml gAt_?aBA rvrEIEBS

MICROBIOLOGICAL PARAM ETE R5

,
d

t qf,* 5t&
Checked by

r The rbwe rcr**itr crr rslcfed ortlX, t* S**t* pO,t*t tned*a the srJ'lple. f.ndsrs€m(fl| ol produri
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Name and Address of
Curtomer

Sample Oescription/Type Yahivapur Pulliya Drai!!
Sample

Sampling Location lndustrial premises Sample Quantity I Packing 2 Ltr. x1 No. PVC can

300 ml Sample for BOD Bottle
Date of Sampling 16.05.2025 Date of Receipt of Sample 16,05.2025

Sampling Procedure: As per lS: 3025 (Part 1) 1987 Reaff. 2019

Date of Start of Analysir t7.05.2025 Date of Completion of Analysis 23.05.2025

5. No. Test (s) Conducted Unh Test Results

1 Totai Suspended Sohds mc/L 440 . lSr3025 (Part 171 1984, Reaff. 2023

2, Total Dissolved Solids MElL 1320

3 Total Solids mc/L 1760 l5:302.5 (Parr 15) 1984, Reaff, 2023

5 No. t

:

Test (sI Conducted Unit Test Results Standards (Effluents

discharging in streaml
Teit Method llS 3025)

1 pH 5.39 5.5-9,5 : ls:3025 (Part 11) 1983, Reafr. l0l2
) BOD NElL 190 30 1513025 {Part 44} 1993, Reaff, 2023

3 COD ms/L 680 250 lS:3025 (Part 58) 2006, Reaff. 2023

4. Oil & Grease nelL 28.80 10 lS:3025 1991, 2019

5 Arienic mg/L 0,78 0"2 15:3025 (Part 42) r992, Reafi. 2019

6, Lead rng,iL 0.22 0.1 lS:3O25 fieafl. 2019

7 Zinc mc/L 10.4 5.0 IS:3025 Reatf. 2019

8" Chromium rnelL 5,04 10 lS:3025 (Part 49) 1994, Reafr,2019

9 Nickel rnglL 6.6 2003, 20i9

S. Ho. Test{s} conducted Unit Test Result P€rmissible Llmit Test Method

1. taecal Colifo.m ml 62x10' <100 lS:1622-1981 Reaff. 20i9

2 E.Coli ml 8.8 x 10' <100 15:1622-1981 ReaFf. 2019

*

T{ABL ACCREDITED, GOUT. & ISO CERTIFIED
{h^"

25.0
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Date 1 23.05.2025

Order Relerenqe
Through e-mail

Sarnple Collected bY LaboratorY

RePresentative

2 Ltr. x1 No. PVC can

300 ml 5am le for BO0

6.05

15:3025 (Part 15) 1e84, Reaff. 2023

Tesr Method (lS 3025)

1983 Reaff. 2022

Reaff.

-,-.' I

ls:

Report No. Er & A/WS184498/25 LaboratorY SamPle Code : EMc/ws/84s62/2s

& 16,05.2025Work No. & Date :

M/s Triveni Engineering & lndustries Ltd'

Sugar Unit, Fhatauli,
U.PDistt.-Muraffar

Name and Address of
Customer

Sample Collected bYKali Nadi P-tdllya Srai[Sample OescriPtion/TYPe

Sample QuantitY I Packinglndustrial prenrisesSampling Location

Date ol of.2025Date of
1987 Reaff. 2019lS: 3025As I

23.05,2025Date of IJof.2075t7Date of ol

5. tlo. Test {s) Conducted Unit i
I

Test Results Standards (Eflluents

dischargint in stream) ....

Test Method (lS 302s)

1 mclL 760 rt Reaff

r5 n Reaff. 2023
7. Total Dissolved Solids m8/L 1200 1800

3 Total Solids m8/L

Test ResultsUnitTert {s) Conducted Standardt (Effluents

di ln

5.5-9. s

5. Ho.

1 pH
30ME/L2 BOD l5:3025

Reaff, 2023

eaff250s50me/L3.
1030,60mc/LOil & Grease4 n)0,80mg/LArsenic5
0.10,40nr8,/LLead6.

Reaf{. 2019

Reaff. 2019
Reaff

Part 47

495.014.7

4.20
mg/Lzinc

Chromium8" lS:30253,0mElLNickelo

Permissible
Limit

Test ResultUnit5. t{o. Test(rl .onduct€d

<1005,4 r 107rnlFaecal Coliform1
l5:1622- Reat'f ,2019

622-19 Reaff

Test Method

<1006.0 xmlE. Coli2.
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ACCREDITED, GOYf; APPROUED & 'ISO CERTIFIED LAB..

Total Susoended Solids

1

lS:3025 (Part 11I

i48

20
7.0

l(hosrq No. 1102
Indushiol Areo. Sotempur Roipuktn,
Roorkee - 247 667 [Utlorokhond)
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Anandita Tayal <anandita.tayal@gmail.com>

Service of replies in Sandeep Pahal v. State of U.P & Ors. OA No. 350 OF 2025

Anandita Tayal <anandita.tayal@gmail.com> Tue, Dec 2, 2025 at 12:37 PM
To: "Dr. Sandeep Pahal" <sandeepahal13@gmail.com>, pccf-up@nic.in, info@uppcb.in, romuzaffarnagar@uppcb.in,
pradeepmisra@yahoo.com

Respected Sir/Ma'am

PFA, (1) Reply to the Original Application, and (2) Response to the Reply Affidavit on behalf of UPPCB (Respondent
No. 3), being filed on behalf of Respondent No. 4, M/s Triveni Engineering & Industries Limited to the Original
Application in OA No. 350 of 2025 matter titled as Sandeep Pahal v. State of U.P & Ors., pending before the Hon'ble
National Green Tribunal, Principal Bench, New Delhi. 

The service of these documents through this email shall be deemed to be completed.

Regards
Adv. Anandita Tayal
O/o Adv. Anunaya Mehta

2 attachments

 Response to UPPCB Reply on behalf of R4.pdf
2089K

Reply on behalf of R4 Triveni Engineering.pdf
23075K

66194

https://mail.google.com/mail/u/0/?ui=2&ik=6856bb32ea&view=att&th=19adde39eab1d247&attid=0.1&disp=attd&realattid=f_mio6ov3g0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=6856bb32ea&view=att&th=19adde39eab1d247&attid=0.1&disp=attd&realattid=f_mio6ov3g0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=6856bb32ea&view=att&th=19adde39eab1d247&attid=0.2&disp=attd&realattid=f_mio8ircb1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=6856bb32ea&view=att&th=19adde39eab1d247&attid=0.2&disp=attd&realattid=f_mio8ircb1&safe=1&zw

	Index
	Reply on behalf of M/s Triveni Engineering & Industries Limited to the Original Application - Page 1-23
	ANNEXURE R–1: Show cause notice bearing No. H-28978/C-3/Water/254/Muzaffarnagar/2025 dated 06.06.2025 issued by Respondent No. 2 - Pagr 24-25
	ANNEXURE R–2: Reply to show cause notice on behalf of Respondent No. 4 dated 27.06.2025, along with documents - Page 26-30
	ANNEXURE R–3: Answering Respondent’s letter Ref. No. TEIL/KHT/573-647 dated 15.05.2025 - Page 31
	ANNEXURE R–4: RG-1 register maintained under Rule 10 of the Central Excise Rules, 2002 - Page 32-33
	ANNEXURE R–5: RT-8C Report dated 26.05.2025 submitted to the Statistics Department, Office of Cane Commissioner, Lucknow - Page 34-39
	ANNEXURE R–6: Sample screenshot from the live feed captured by the PTZ camera at 23:22:15 on 15.05.2025 - Page 40
	ANNEXURE R–7: Logbook entries and flow meter readings for the month of May 2025 - Page 41-42
	ANNEXURE R–8: Validated 8-hour average OCEMS data from 01-05-2025 00:00 HRS to 11-06-2025 11:35 HRS - Page 43-58
	ANNEXURE R–9: Results from testing on 16.05.2025 by an independent NABL-accredited, Government-approved and ISO certified laboratory - Page 59-64
	ANNEXURE R-10: Letter No. H-25668/ C-3/Water/254/Muzaffarnagar/2025 dated 12.03.2025 - Page 65
	Service Proof - Page 66

